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CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

Original Application No: 354/94

Transfar Application No: ==

DATE OF DECISION: = ° o

C.P.Verma
‘ Petitioner

iir.5.FP,Saxena : o ‘
: Advocate for the Petitioners

Vaersus

U.0.I. & Ors.

--Respondent

e JRLK, Shetty
‘ Advocate for the Respondent(:)

The Hen’ble Shri Justice :4.35.Deshpande, V.G,

The Hon’ble Shri V,Ramakrishnan,Member(A)

1. To be réferred to the Reporter or not 7 1

2. Whether it needs to be circulated to other Bencheas of

the Tribunal ? Al
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BEFCRE THE CENTRAL ADMINISTHATIVE TRIBUNAL
BCABAY BENCH

0.A.354/94

O-P.Vérma ‘ .. #Applicant
-VET SU G

Union of India & Ors. .. HRespondents

Coram: Hon'ble Shri Justice i,S.Deshpande
Vice~Chairman

Hon'ble Shri V,Ramakrishnan,
Member (A)

Appearancess-

1, 4r.S5.P,Saxena
Counsel for the
Applicant.

2. e B,K, Shetty
Counsel for the
Regpondents.

CRAL JU'G.iENT : Date: 22-7-94
(Per 1.S.Deshpande, V.C.{

Heard .ir.S.P.Saxena for the
applicant and Mr.R.K,Shetty counsel for
the respondents. The only question is
whether by virtue of order dt. 12-1-93
by which theipenalty was quashed with
the obsevation that the disciplinary
authority may proceed afresh with the
proceadings of enquiry from the stage of
supplying thé chargesheet to the aforesaid
employees removing the proedutal lacuna )
it was necéssary in view of the promotion
obtained by the applicant that the officer
who would haQe been the competent authority
in respect of the promotional cadre should
have given a fresh chargesheet. Mr.S.P.
Séxena for the applicant states that when
the chargesheet was initially given to the
three employses the General .Banager was the

competent authority. His submission is that




by virtue of the promotion as Chargeman
Gr.I the competent authority would be
the Deputy Director Genoral of Ordnsnce

Factories at Calcutta.

2. Since it is the same enquiry

which is being continuadafresh after the

quashing of the penalty of .i:l.Parande

the enguiry would not be an alltogether
fresh enquiry which requires initiation
by the Deputy Director Gensral. In the

circumstances we see no merit in the

sontepdsden application, it is dismissed.
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(V . RAALKGE ISHNAN) (i1.5.DESHPADE )
Jamber(A) Vice=Chairman
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